
IN THE central ADM IN ISTR AT Il/E TRIBUNAL, PRINCIPAL BENCH

OA No. 62 8/89

NElJ DELHI, this 4th day of March, (li994

Hon'ble Shri C.3. Roy, Nember^j)
Hon'ble Shri P .T .T hiruue ngad am , nember(A)

Shri Krishan Kumar
s/o Shri Roshan Lai
Village Asaubha, Dt. Sonepat
Haryana •• Applicant

Through Shri N.S. Dalai, Adv/ocate

l/e r^s
Union of India, through

1. Secretary, 1^in. of Home Affairs
North Block, iMeu Delhi

2. The Commissioner of Police

MSG Bid 9, IP Estate
Neui Delhi

3. Shri Seua Dass
Chairman, Rectt. Board,
MSu Building, IP Estate
New Delhi ... Respondents

Through Mrs. Avnish Ahlauat, Counsel
for the Respondents

ORDER (Oral)

By Hon'ble Shri C.3. Roy, nember(j)

This is an old case of 1989 coming up now for

final hearing. IMiether the appl ic ant. no r his counsel

made their appearance. Msi Rashmi Chhabra, learned

proxy counsel f o r Mrs. Awdish Ahlauat appeared for the

respondents and ue have heard her®

•'ag adniiS t
2. The applicant is agg rie ued7.his non-sele ct ion

for the graoe of Constable in Delhi police, for uhich

he is statea to hav/e appliied in response to a puolic

notic^ issued oy the respondents and appeared in physical

test, written test and finally in the inte rv/ie u. In

the OA, he has questioned the bonus marks that is given

to the candioates, as provibed in the Recruitment Rules

for the post of Constable.'
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3. -The respondents have filed their reply stating

.that though, the applicant had qualified ,in the physical

• endurance and physical measuremt nt test, yet he uas

not given any donus ipark^ houev/er he uas alloued to

appear in the written test held on 15.1.89 and on

qualifying the same, he uas called for interuiey

but he could not make his grade in the final list

prepared for successful candidates.

4.' Ue have seen the rec ruitment . rules for the

post in question. Ue find that the applicant himself

kneu the various stages of recruitment, conditions

and requisite marks to oe obtained and after

having subjected himself to all the test, uhen he

is not selected in the fial list of successful

Candidates, he Can not question the validity of

recruitment rules,

5. uJe therefore find no merit in this case.

The application is therefore dismissed, fjo costs.
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/ tvg/

(P .T .Thiru vengad am) (C.j. Roy)
Member ( a) Member (3)

4.3.9.4 4.3.94


